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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD,
0a, 688/95,

Date of order:23-6~1995,

Betweens -
P,Mallikarjuna PR Applicant,

And

1. The Chief General Manager,

Telecommunication(Telecon, ),
Hyderabad,

2. General Manager,
Telecommunication,Guntur,.

3. Telecom District Enginesr,Ongole=523 050

4, The assistant Engineer,Telecom, /W,
MICE,Nellore.

v Respondents.

Counsel for the Applicant: Mr.P.Xrishna Reddy,Advocate.

Counsel for the ResoondentssMr.Kota Bhaskar Rao,CGSC,

CORAM:
HON'BLE MR,JUSTICE V.,NEELADRI RAC,VICE BHAIRMAN

HON'BLE SHRI R.RANGARAJAN, MEMBER(ADMINISTRAT TVZ)
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0.A.No.688/95. " pate: V) -6-1995,

JUDGMZNT

X as per Hon'ble Sri R.Rangarajan, Membér(Administrative) X

Heard Shri P.Krishna Reddy, learned counsel for
the applicant and 3ri K.Bhaskara Rao, learned Standing Counsel

for the respondents,

2. The applicant herein joined the Railway Electrifi-
cation Project in the year 1984, After working for 7 years
his services wefe terminated for want of vacancy on comple-
tion of work. Hence he joined Telecom Department as
Casual Mazdoor in the year 1990, He was confervred with
the temporary status with effect from 1.12,1991 by R-3

in terms of proceedings No.,£-196/T.M,/91-92/ St. 23,11.91.
It is alleged that he was sent for medical examination

for ap@ointing him as regular mazdoor. But, he wés issued
with notice dated 16.'3.'1994 bearing No,E-196/T3M/93-94/PM/2 .
for terminating hié services for the alleged furnishing

of bogus certificéte for issue of temporary status. Though
the épplicant submitted a detailed =xplanation dt. 15.4.94
along with the original documents to the Sub-Divisional
Qfficer, Telecommunicétions, Ongole, it is alleged, that
R-3 passed impugned proceedings dt. 1.7.1994 besaring No.
£-196/TSM/93-94/6 terminating his services with effect from
1;8.1994rand he was stopped from dufy from the Forennon of

1.8.1994.

3. This OA 1s filed assailing the abowe quoted
order dt, 1.7.1994 issued by R-3 as illegal and without
any jurisdiction and for further direction to set aside

this order and to direct the respondents to reinstate him
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Copy tos-
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Teleco
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Chigf General Manager,
unication{Telecom),

Hyderabad.,:

2. General

3, Telecom

7. One

8, DOne
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Manager,Telecommunicat ion,Guntur.

istrict Engineer,
3 050.

tant Engineer,Telecom,
Nellore. ‘

to Mr.P.Xrishna Reddy,Advocate, CAT,Hyd,
o Mr.Keta Bhaskar Rao,CGSC,CAT,Hyd.

to Library,CAT,Hyd.
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aS{Eﬁgggéf}maquor with all consequential benefits
including continuity of service, backwages and other

benefits,

4. In a sim.lar OA No.578/94 decided on 30.1.95
by this Tribunal, it was held that Casval Mazdoor

A 3

who have attained temporary status can be terminated
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for misconduct only after ho}ding an enguiry and
aéforéing ; reasonable oppogtunityfto defeﬁd himself.
It is obviousefro% thé averments nadé iﬁ tﬂis OA that
no enquify was conductad aad he was disengéged from
service by giving him a notice for t=2rmination of his
services for furnishing bogus certificates,  [whil®
applying for teméorary status. In view of the above,
this case is squarely'covered by the order of this
Tribunal in OA 578/94 dt, 30.1.95. Hence, directions
in the above OA will hold good in this OA also.

AChordlngly the follow1ng dlredtlons-are glven. e
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5. In the result, the 0A is allowed in part.

The impugned order dt, 1—{-1994 bearing No.E-196/TsSM/
93-94/6 issued by R-3 terménating the services of the
applicant is set aside and the respondents are directed
to re-engage the applicant for casual service within a
period of 15 days from the dateof communication of this
order, However, it is made clear that this order will -
not preclude the respondents taking action against the

applicant if they decide to do so in accordance with law.
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5" The O0A is ordered accordingly at the admission

stage itself, UWo costs./
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(R.Rangarajan) (V.Neeladri Rao)
Member (Admn., ) Vice Chairman
Dated /)  June, 1995, , ]
ﬂﬂMI{:LW/;L;]MJﬁ 9i
Grh. Dy.Registrar(Judl)
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD,

THE HON'BILE MR.JUSTICE V,NES I RAO
: VICE CHAIRMAN . ' _

THE HON'BLE MR,R.RANGARAJANS (M(ADMY)

ORDER7.JUDG ME NT 5

Fr—
OA. No, émﬁ -
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Admitted and Interim directions
issued.

Allowed.

Disposed of with directions.
ﬁismissed; '

Dism‘i ssed as withdrawn

Dismissed for r default

ordered/Rajeeted~52@ao¢ V«”%Z
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No order as to costs.






